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BEFORE THE NATIONAL GREEN TRIBUNAL
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SYNOPSIS

That your applicants started Brick Fields in the year 1983, after obtaining query
permit and on payment of royalty and cess year to year to the State Government
and after obtaining trade license and firing license from the concerned Panchayat
Authorities. under Mouza-Bhowanipur J.L. No. 20, with the name and style ‘GAZI
BRICK FIELD’., Then, applicants in the year 2016 could not obtain NOC from the
WBPCB but during that time, under an order of the Tribunal in O.A. No. 131 of
2015/EZ applicants run the Brick Field on payment of penalty. Thereafter in the
year 2022 your applicants could not receive the NOC from the WBPCB and to
avoid litigation your applicants stop the production of the Brick Field for the session
2022 to 2023. Taking the advantage of closure of the Brick Field, Private
respondents forcibly entered in to the Brick Field on 16.11.2023 and started
operation of the Brick Field unauthorizedly and with the name and style INDIA
BRICK FIELD in land of ‘GAZI BRICK FIELD’ at Mouza- Bhowanipur, J.L. No.-
20, P.S. — Hasnabad Dist- North 24 Parganas over your applicants Brick Field land
and business and running the same without any legal authority and valid query
permit and NOC from the WBPCB. Your applicants have taken some photographs
on 11.03.2024 which clearly evident that the said Brick Field is still in operation
unauthorizedly causing damage to the environment and pollution in the locality.
Then on 19.03.2024 your applicants filed a representation before the A.DM. & D L.
& L.R.O. North 24 Parganas, Barasat to stop the operation of unauthorized Brick
Field run by the private respondents herein. There after due to non-consideration of
the said representation dated 19.03.2024 by the concerned authority applicant's
Learned Advocate sent a Demand Justice Notice before the Respondent authorities
to stop such unauthorized Brick Field with the name and style INDIA BRICK
FIELD but till date no action has been taken from the concerned authority for
closure of the unauthorized Brick Field though such notices have been served
and/or delivered to the concerned Au*ﬂpmms Against such in action applicants
moved before this Tribunal to stop such unauthorized Brick Field and to protect the

pollution in the area.
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Applicants started Brick Fields in the year 1983, after
obtaining query permit and on payment of royalty and cess
year to year to the State Government and after obtaining
trade license and firing license from the concerned
Panchayat Authorities,

Applicants in the year 2016 could not obtain NOC from the
WBPCB. Ultimately under an order of the Tribunal in O.A.
No. 131 of 2015/EZ applicants run the Brick Field on
payment of penalty.

That thereafter in the year 2022 your applicants could not
receive the NOC from the WBPCB and to avoid litigation
your applicants stop the production of the Brick Field for
the session 2022 to 2023.

private respondents, taking the advantage of closure of the
Brick Field, forcibly entered in to the Brick Field on
16.11.2023 and ‘started operation of the Brick Field
unauthorizedly and with the name and style INDIA BRICK
FIELD in land of ‘GAZI BRICK FIELD’ at Mouza-
Bhowanipur, J.L. No.-20, P.S. — Hasnabad Dist- North 24
Parganas over your applicants Brick Field land and
business and running the same without any legal authority
and valid query permit and NOC from the WBPCB.

Your applicants have taken some photographs on
11.03.2024 which clearly evident that the said Brick Field
is still in operation unauthorizedly causing damage to the
environment and pollution in the locality.

That on 19.03.2024 your applicants filed a representation
before the ADM. & D.L. & L.R.O. North 24 Parganas,
Barasat to stop the operation of unauthorized Brick Field
run by the private respondents herein.

There due to non-consideration of the said representation
dated 19.03.2024 by the concemned authority applicant's
Learned Advocate sent a Demand Justice Notice before the
Respondent authorities to stop such unauthorized Brick
Field with the name and style INDIA BRICK FIELD but
till date no action has been taken though such notices have
been served and/or delivered.
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONLE BENCH KOLKATA
(Under Scction 18(1) recad with Section 14, 15 and 17
of the National Green Tribunal Act, 2010)
Onginal Application No. of 2024/EZ.

MEMO OF PARTIES

1. Md. Alauddin Gazi
S/0O-Md. Akbar Ali Gazi
2. Md. Akbar Ali Gazi,
S/O- Late Hazi Rahim Box Gazi,

. Abdar Gazi
. Jahangir Gazi

Both S/O-Late Amchaddin Gazi
S. Md. Abdul Haque Gazi
S/O-Late Abdar Rahaman Gazi
all residing at
Vill-Pifa Raghabpur
P.O.-Pifa,
P.S- Hasnabad,
Dist- North 24 Pargans.
Pin-743422
Carried on business in the name
and style GAZI BRICK FIELD’

at Mouza- Bhowanipur,
J.L. No.-20, P.S. — Hasnabad
Dist- North 24 Parganas.

a W

.......Applicants.
-Versus-

1. The State of West Bengal, represented
by the Additional Chief Secretary L & LR Dept.
Govt of West Bengal, Nabanna, 6* Floor, 325,
Sarat Chatterjee Road, Mandirtala, Shibpur
Howrah - 711102.
Email - seclr@wb.gov.in

2. West Bengal Industry Commerce and
Enterprises Department, Represented by the
Principal Secretary, 4 Camac Street, Kankaria
Estates, Park Street Area, Kolkata — 700016

Email - secci@wb.gov.in
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. The West Bengal Pollution Control Board,
Service upon the Chairman, Paribesh Bhawan,
10A, Block-LA, Scctor-I11, Salt Lake, Kolkata-

700106
Email — chrmn.wbpcb-wb/@bangla.gov.in

. The Principal  Secretary, Irrigation  and
Waterways Department, Government of West
Bengal, Jalsampad Bhawan, I*  Floor,
Bidhannagar, Salt Lake, Kolkata-700091

Email — prsecy@gmail.com

. District Magistrate Barasat,

North 24 Parganas.

Kalgola, Banamalipur, P.O. & P.S. Barasat
Pin-700124

Email — dm-bar-wb@nic.in

. Superintendent of Police
North 24 Parganas. Barasat,

P.O. & P.S. Barasat, Pin-700124

Email — spnorth24parganas(@gmail.com

. Additional District Magistrate and
District Land and Land Reforms Officer

North 24 Parganas. Barasat,
P.O. & P.S. Barasat, Pin-700124

Email — subrata.sk34@gmail.com

. Sub Divisional Officer, Basirhat

P.O. & P.S.-Basirhat

Dist-North 24 Parganas, Pin-743411

Email — sdobasirhat@gmail.com

. Sub Divisional Land and Land Reforms
Officer, Basirhat

P.O. & P.S.-Basirhat

Dist-North 24 Parganas, Pin-743411

Email — lanorth09(@gmail.com
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10. Block Land and Land Reforms officer,

[Hasnabad, North 24 Parganas.

P.0. & P.S. Hasnabad, Pin-743426

Email - bdohorrabod 2@ %W‘U""""‘
11. Officer-in-Charge, Police Station-

Hasnabad, North 24 Parganas.

P.O. & P.S. Hasnabad, Pin-743426

Email -horxnobadps@ gmaik -cem

12. Exccutive Enginecr, Irrigation

Department, Government of West
Bengal, Basirhat Badartala,
P.O. Badartala, P.S.-Basirhat

Dist-North 24 Parganas, Pin-743413 .
Email - 22- banin | dvn@ wbjuvd:-gov 7

13. Jamsed Mondal
S/O-Late Jamat Ali Mondal
14. Hasan Mondal
S/O- Jamsed Mondal
Both of Vill-Banipur
P.0.-Chimta Kachari
P.S.-Hasnabad
District North 24 Parganas
Pin-743456

Private respondent No. 13 to 14 are Carrying on
unauthorised Brick Field in the name

and style INDIA BRICK FIELD on the land of
‘GAZl BRICK FIELD’

at Mouza- Bhowanipur,

J.L. No.-20,

P.O. Chimta Kanchari, P.S. — Hasnabad

Dist- North 24 Parganas.

Pin-743456

........ Respondents.
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3. Particulars a ainst which the application is made:

The application is made against the inaction on the part of the concerned
authority to stop the operation of an unauthorized Brick Ficld namely INDIA BRICK
FIELD at Mouza-Bhowanipur, J.L. No. 20, P.S.-lHasnabad, Dist-North 24 Parganas,
and non-considcration of the representation dated 19.03.2024 by the A.DM. & D.L. &
L.R.O. North 24 Parganas, Barasat and Demand Justice notice dated 7.09.2024.

4. Jurisdiction of the Tribunal:

The applicants declare that the subject plot of land /subject matter of the order,

against which your applicants want to redress, is within the Jurisdiction of the Tribunal.

S. Facts of the casc:

1) Your applicants are the citizen of India. All the applicants have the common
cause of action in the present application. If separate application has filcd same
question of law and fact could have arisen. To avoid multiplicity of proceeding,
the applicants have joined in one application and living at the address as

mentioned in the cause title of the application.

2) That your applicants state that they started Brick Fields in the year 1983, by
obtaining lease from the local raiyats and purchased some of the land in the
name of it’s partners Md. Akbar Ali Gazi and others. Thereafter your applicants
run the Brick Field in the name and style Gazi Brick Field, represented by its
Partners Md. Akbar Ali Gazi and others afier obtaining query permit and on
payment of royalty and cess year to year to the State Government and after
obtaining trade license from the concerned Panchayat Authorities. Thus your
applicants are the owners of the land being plot Nos. 633, 637, 639, 640, 642,
645, 646, 648, 640/691, 652/852, 652/853, and 639/833, under Mouza-
Bhowanipur J.L. No. 20, by purchase from the original raiyat by virtue of
registerd deed No. 1545 for the year 2001, 3991 for the year 1992, 5117 for the
year 1992, 293 for the year 1991, 692 for the year 2001, 701 for the year 1997,
which is within the area of Gazi Brick
Field.

3) That in the year 2016 your applicants did not obtain NOC from the WBPCB
though your applicants have applied for the same. There after your applicants

moved before the Hon'ble National Green Tribunal Eastem Zone Bench



Kolkata and in O.A. No. 131 of 2015/EZ Hon ble members of the Tribunal
passcd order on 19.04.2016 accepting their proposal to pay the
penalty/compensation amount of Rs. 1.5 Lakh and allowed to deposit the same
with the WBPCB or it's regional office in charge of North 24 Parganas District
and upon the deposit of the compensation amount, the PCB will consider the
application for grant of consent to operate in accordance with rulcs. Then your

applicants run the Brick Field on payment of penalty.

Xerox copy of the said Order and receipt of payment of Royalty and Cess

including GST are annexed hereto and marked with the Letter “A”.

4) That thereafter on expiry of the earlier lease your applicants further renewed the
lease agreement with the raiyats of Gazi Brick Field for a term of 10 years more
by executing registered deed No. 5891/2017, 5963/2017 and 6072/2017 and

continued production of Bricks and run the business.

Your applicants crave leave to produce the said registered lease deeds at

the time of hearing.

5) That thereafter in the year 2022 your applicants could not receive the NOC from
the WBPCB and to avoid litigation your applicants stop the production of the
Brick Field for the session 2022 to 2023. But taking the advantage of closure of
the Brick Field, local politically motivated persons
namely 1. Jamsed Mondal, S/O Late Jamat Ali Mondal, 2. Hasan Mondal, S/O
Jamsed Mondal, both residing at Vill Bhowanipur P.O. Chimta Kanchari, P.S.
Hasnabad, District- North 24 Pargans. Pin-743456 forcibly entered in to the
Brick Field on 16.11.2023 and started operation of the Brick Field
unauthorizedly and with the name and style INDIA BRICK FIELD in land of
‘GAZI BRICK FIELD’ at Mouza- Bhowanipur, J.L. No.-20, P.S. — Hasnabad
Dist- North 24 Parganas over your applicants Brick Field land and business and
running the same without any legal authority and valid query permit and NOC
from the WBPCB and thus violated the order of the State Government, Pollution
Control Board and other Statutory Authorities in the matter and are constantly

damaging the land of your applicants and so also the river bandh forcibly and

causing degradation of the environment of the locality.
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6) That in terms of the order passed in O.A. No. 41 of 2014/EZ-National Green
Tribunal, Eastem Zone Bench, Kolkata on 8.04.2015 all unauthorized Brick
Field should be stopped. But the said unauthorized India Brick Ficld were
continuing their illegal activities by operating the Brick Field and by committing
the same offence. Then your applicants met with the local B.L. & L.R.O
Hasnabad and local Hasnabad Police Station to stop the operation of the said

unauthorized Brick Field namely India Brick Field (earlier name ‘GAZI BRICK
FIELD’)

7) That your applicants on several occasion brought the matter of running of

unauthorized Brick Field, before the B.L. & L.R.O. Hasnabad but the said B.L.
& L R.O. did not take any legal steps to stop such unauthorized Brick Field.

8) That the said unauthorized Brick Field owners are men of the locality and very
much powerful and moneyed man in the area and equipped with men and muscle
and are constantly damaging the Brick Field land of your applicants forcibly and
here in the instant matter the opposite party forcibly and unauthorisedly running
an illegal Brick Field without conversion of the land, without any consent from
the Pollution Control Board and any other statutory Authorities. But against the
said illegal activities, neither the B.L. & L.R.O. Hasnabad nor the local Police
or other competent Authority take any action to stop such illegal Brick Field.
Your applicants have taken some photographs on 11.03.2024 which clearly
evident that the said Brick Field is still in operation unauthorizedly causing

damage to the environment and pollution in the locality.

A Xerox copy of the said color photograph of unauthorized Brick Field

business area and Brick is annexed hereto and marked with the Letter “B”.

9) That unless the illegal activities of the said unauthorized Brick Field is stopped
by directing the local B.L. & L.R.O. Hasnabad and the local Police Authority or
any other competent Authority, the land of your applicants be damaged badly at
the instance of the unauthorized Brick Field owners forcibly and local people

may be in danger causing degradation of the environment of the locality and

damage of river bandh.



10) That your applicants are the peaceful citizens of India and now to protect
their landed property and the cnvironment of the area damaged by the
unauthorized Brick Field owners who are dangerous and desperate in nature and
empowered with men and muscle it is deemed to necessary to stop the 1llegal
Brick Field, immediately, otherwise your applicants and environment of the area

will be badly damaged and this will suffer irreparable loss and injury.

11) That your applicants are now under a threat to evict from their agricultural
land by the private respondents herein , the owners of unauthorized Brick Field
namely INDIA BRICK FIELD who are running their Brick Field by extracting
earth from the river bed of Ichhamati, without any query permit, conversion of
land, Consent to operate from Pollution Control Board, N.O.C. from Irrigation
and Waterways Department, Fire License from the Panchayat Samity and unless
their illegal Brick Field, is stopped immediately, your applicants property will
be damaged day by day and your applicants will suffer irreparable loss and

injury.

12) That on 07.09.2024 your applicants filed a representation to the A.DM. &
D.L. & LR.O. North 24 Parganas, Barasat and after non-consideration of the
said representation by the concerned authority your applicants appointed an
Advocate and your applicant’s Lamed Advocate issued a Demand Justice
Notice praying for stop of the operation of an unauthorized Brick Field namely
INDIA BRICK FIELD (earlier name Gazi Brick Field) within 48 hours to the
ADM. & DL. & LR.O. North 24 Parganas, Barasat and B.L.&L.R.O.
Hasnabad and others but here again the said authority did not take any action to
stop the operation of the unauthorised Brick Field and that’s why said
unauthorized Brick Field owners are very much encouraged and constantly
threatening your applicants to damage the agricultural land of your applicants
causing degradation of the environment of the locality at large without obtaining
Consent to operate from the PCB and run the Brick Field unauthorisedly and
without caring the law of the country and damaging the environment and as such

your applicants are very much afraid of such threatening.

A Xerox copy of the said Demand Justice Notice with representation is
annexed hereto and marked with the Letter “C” to this application.



@

13) That by an order No. 2739 (18)-L.-Ref. dated, Calcutta that 29

) g 935(18)-M &M —_— 1
September 2000 and subsequent corrigendum No. CR/ATI/MEM 13/99 dated 2™

February 2001 State Government allowed to regularize the unauthorized Brick
Ficld started on or before 1.09.2000. So, any unauthorized Brick Field not yet
regularized as per said Government order or started after 1.09.2000 be stopped
immediately. But herein the instant matter the said INDIA BRICK FIELD
(carlier name Gazi Brick Ficld) started in the year 2023 and operating their Brick
Field without any legal entity causing degradation of the environment of the

surrounding locality. So, the same ought to be stopped immediately.

Xerox Copy of the said order is annexed hereto and marked with the Letter

“D” to this application.

14) Being aggrieved by and dissatisfied with the above facts and

IL.

1L

V.

circumstances, your applicants beg to move this Hon’ble Green Tribunal with
the following amongst others:-
GROUNDS
For that unauthorized Brick Field namely INDIA BRICK FIELD (earlier
name Gazi Brick Field) at Bhowanipur, P.S.-Hasnabad, District-North 24
Parganas. Should be stopped as it violates the provision of The Environment
(Protection Act, 1986), Section 4C, of W.B.L.R. Act, 1955, West Bengal
Minor Minerals Rules, 2002, Water (Prevention and Control of Pollution)
Act, 1974, Air (Prevention and Control of Pollution) Act, 1981 and West
Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006;
For that since judgement and order passed by the Hon’ble Green Bench,
Eastern Zone Bench, Kolkata in O.A. No. 41/2014/EZ in the matter of
Joydeep Mukherjee vs. Pollution Control Board, West Bengal and Others,
ought to be complied by the State Respondents.
For that the order pertaining to regularization of unauthorized Brick Field
dated 29.09.2000 and 2.02.2001 be strictly followed by the respondent
authoritics.
For that the purported negligence of the said respondent’s authority to stop
and/ or close the said unauthorized Brick Field is highly illegal.
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For that the concerned State Respondents authorities arc Public Officer and

discharging public dutics and bound to act fairly and in accordancc with law,

but in the instant case they failed to do so and causcd damagc of the property

of the applicants and also causing degradation of environment of the locality.

For that the INDIA BRICK FIELD (carlier name Gazi Brick Ficld) at

Bhowanipur, without paid compensation for operating the unauthorized Brick

Field, under an order of this Tribunal but they have committed the same

offence as they are running the Brick Field without obtaining consent to
operate from the WBPCB for the current session.

For that the unauthorized Brick Field owners are very much encouraged to
run the unauthorized Brick Field without caring the law of the country as they
have money and muscle power and not intended to pay compensation amount
for committing offence year to year and thus the law of the country 1s
neglected and citizens are suffering for the same.

For that the non-payment of penalty for year to year for committing the same
offence will frustrate the law of the country causing indiscipline in the
society.

For that the concerned State Respondents authorities without considering the
Demand Justice Notice dated 7.09.2024 for the representation dated
18.03.2024 by the A.DM. & D.L. & L.R.O. North 24 Parganas, Barasat and
without taking any action against the illegal Brick Field owners caused
degradation of environment of the locality.

For that the said concerned authority violated the Article 14, 15 & 17 of the
Constitution of India.

For that in any event the purported negligence of the said concerned Authority
to close the said unauthorised Brick Fields is arbitrary, malafide and also bad
in law.

For that unauthorised Brick Fields owners have no right to damage the land
of your applicant’s causing degradation of environment of the locality and the
State Government has the obligatory duty to protect the peaceful citizens of

India from the illegal activities of the unauthorised Brick Fields owners.

That the application is made bonafide for the interest of Justice.



@

16) That unless the concerned authorities are directed to take all legal steps to
close the operation of the said unauthorised Brick Field namely INDIA BRICK
FIELD (carlier Gazi Brick Ficld) at Bhowanipur, P.S.-Hasnabad, District-North
24 Parganas and direct the said private respondent authoritics not to damage the
land of your applicants at the instance of the private respondent Nos. 13 to 14

herein, your applicants will sufTer irreparable loss and injury.

6. Limitation:

The applicants further declare that the
application is within the limitation prescribed
under the National Green Tribunal Act, 2010.

As it falls under continuous cause of action.

7. Prayer:

In the above facts and circumstances your
applicants most humbly pray before your

Lordships for the following Orders:-

a) An order directing the ADM. & DL. &
L.R.O. North 24 Parganas and B.L. & L.R.O.
Hasnabad and other authorities concerned to
stop the operation of the unauthorised Brick
Field namely INDIA BRICK FIELD
(earlier name Gazi Brick Field)
at Mouza Bhowanipur, P.S. Hasnaba,
District - North 24 Parganas immediately.

b) An order directing the private respondent
Nos. 13 to 14 for causing damage to the
agricultural land of the applicants and
causing degradation of the environment of
the surrounding locality and order

restoration of the said land.



(%

¢) An order granting such further order or

orders or further relief / reliefs as to Your

Lordships may deem fit and proper.

Interim Prayer

a) An Interim order restraining the private
respondents Nos. 13 to 14 from running the
unauthorized Brick Field causing damage of the
land of the applicants and causing degradation
of the environment of the area. Imposition of
environmental compensation upon pending

disposal of the OA.

_Plouecldim. GV
Signature of the Applicant No.1



VERIFICATION

FILED BY

SADIK ALI DHALI

(Advocate)

Oefore the Notary

Govt. of Wast Rengal
Paschim Barghamarn District
Duraapu’

I, Md. Alauddin Gazi, S/O-Md. Akbar Ali Gazi aged about 42 years, by faith Islam,

— -—-———__,__\

bymlty Indian, by Occupation- Business, resident of Vill-Pifa Raghabpur,
P.O.-Pifa, P.S- Hasnabad, District- North 24 Pargans. Pin-743422, do hereby

solemnly affirm and verify the application for self and for other applicants duly

authorised by them, declare that I am

and as such I am well acquainted with

the Applicant No.1 of the instant application

the facts of the instant application and I have

not suppressed any material fact and I verify that the statements contained in

*\\“N

Tribunal and I sign this verification at

paragraphs ( 4 ) to ( () are true to the best of my knowledge and belief and those
contained in paragraphs ( | )to ( D) are my respectful submissions to this Hon'ble

my Leamned Advocate's Chamber, in Kolkata,

in this the@:“uaay of . 5’& 4.2024.

Prepared in my office.

AL Dl
Advocate.

Certified that the applicant No. 1
is a competent and fully authorised and

to swear this verification on behalf

of the other applicants.

Sodib

/RY

dsL DM

H o ri N (‘Ow‘i:, n

MANOY CHAND *')
!
Esp, Or-03-04-2022

Alawddin. G

Signature of the applicant No. 1

Applicant No. 1 is known to me
and identified by me.

L Lk AL Dl

Advocate.

~———

S WG
Sr/Sml.

'1 fladd
0 Sadw\ P
1 0?({7 VAL 20 2}1
y CM
A NOTARY
Regn. No \li" ( OV L. GF JEST
RNy u.m,;.pﬁ.m.“L 070CT2
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CORAM:

PRESENT:

Date & Remarks

' Item ﬁo. 13
19™ April, 2016.

Anmexune - A

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

0.A. No. 131/2015/t2
MD. ALAUDDIN GAZI & ORS

VS

STATE OF WEST BENGAL & ORS

Hon'ble Mr. Justice S.P.Wangdi, Judicial Member
Hon’ble Prof. (Dr.) P. C. Mishra, Expert Member

Applicants - Md. Abdul Alam, advocate
Mr. Imran Hossain, Advocate
Respondent No. 1 &2 : Mr. Bikas Kargupta, Advocate
Respondent No. 3 : Mr. Dipanjan Ghosh, Advocate
Rgspondents 12to 16 : Md. Mojnu Sk. Advocate

|
|

\
|

Orders of the Tribunal

Mr. Bikas Kargupta, Id. Govt. counsel, appears on behalf of Mr.
Sudip Kr. Dutta, Id. adv. for respondents 1 and 2 and seeks for leave of
us to take on record the supplementary affidavit/action taken report,
in terms of our carlier order.

The same is accepted and be kept on record

Md. Md. Mojnu Sk, Id. advocate, appears on behalf of

respondents 12 to 16 and prays that he be permitted to file affidavit

on behalf of them. It is stated that the said respondents are agreeable |

| to pay the penalty/compensation amaount of Rs. 1.5 lakh, as the brick |

kiln run by them, falls in category-D.

The prayer is accepted and allowed. The respondents 12 to 16

| are allowed to deposit the compensation amount of Rs. 1.5 lakh with

| the WBPCRB or its regional office in charge of North 24 Paraganas

district, within three weeks as prayed for by the Id. advocate. Upon |

' deposit of the compensation amount, the PCB will consider the |

application for grant of consent to operate in accordance with rules

within four weeks thereafter.

Mr. Dipanjan Ghosh, Id. adv. for the PCB, who is present before
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1
us, shall ensure that this order 15 communicated to the regronal office

Lot status report be filed by the respondents within sie weeks in
the Regustry.

The OAs stands disposed of accordingly.
Justice S.P.Wangdi, IM

Prof. (Dr.) P. C. Mishra, EM
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Govt. of West Bengal |8
‘ Land & Land Reforms
e-Challan Form
GRN:  19-201819-038121618-2 _Payment Mode :  Counter Payment
GRN Date: 26/032019 13:02:57 Bank : State Bank of India
'‘DEROSITOR'S'DETAILS "¢ & ©  ° : .
Name : GAZI BRICK FIELD PROP Id No.: NA,
Contact No. ALAUDDIN GAZI AND OTHERS (rsanetomur b
E-mall : Mobile No. +p1 9733640528
Address : VILL PO PIFA RAGHABPUR HASNABAD NORTH 24 PARGANAS
User Type : BLLRO

Office Address B.L & L.R.O HASNABAD NORTH 24 PARGANAS

From Date : 26/03/2019 T To Date : 30/03/2019
Office Code 159814
Office Name HASNABAD .
Remarks : PAYMENT FOR APP FEE ,ROYALTY & CESS FOR 2018-2019 FOR 201500 cft
PAYMENT.DETAILS. -7 - . - E .
- = - a " Shisas -_—

rr s 1w 1d€Nificatio - 2 ' ‘
SiiNo& qn,N(" v, D:~ B Head‘ut’AIC Descr]ptlon Head of AIC Amount[ 2,
SO M No G TR R IR

1 NA Deposition of Land Revenue-Public 0029-00-103-001-08 6045

Work Cess
2 NA. Deposition of Land Revenue-Road 0029-00-103-002-08 6045
Cess
3 NA, Deposition of Land Revenue-Rural 0029-00-103-004-08 6045
Employment Cess
4 NA Deposition of Land Revenue-Rural 0029-00-103-010-08 12090+
Education Cess
5 NA. Collection of Royallies from Mines - 0029-00-104-002-09 165230
and Mininerals-Royalties
6 NA. Other Reciepls - Other reciepts 0029-00-800-027-27 500
. Total Amount 195955
In Words : Rupees One Lakh Ninety I!f_i:‘a;thous-and Nine Hundred Fifty Five only
S — - e

Note: Producé this challan to any branch  State Bank of India. Piéé'se ensure, to make
your payment within ~ 02/04/2019 (banking hours).This challan form shall be invalid after  02/04/2C19

Page 1 of 1

ATTESTED By ME

\ SADIK AL! DyALL
(Advocate)



& Govt. of West Bengal
¥ Land & Land Reforms |19
. e-Challan Form

GRN:  19-201819-035416230-2 Paymant Mode :  Counter Payment

GRN Date: 18/02/2010 14:26:08 Bank : State Bank of India

R R SR R T T o

Name: BRICK FIELD PROP T Id N, NA.
Contact No. ALAUDDIN GAZI AND OTHERS™* -
E-mall ; A R %e No. +91 9733640528
Address . VILPO PIFA RAGH; ABAD ‘NQRTH 24 PGS

‘ User Type : BLLRO _ : 5 o >

| Office Address ~ HASNABAD 1% T L o e "

‘ i . o P \'P."—‘F — . 15 . "‘4“ ;

| A R ) ) '
From Date : 18/ .'=9 %'ﬁ'&f’- J";»'}o Date ; %‘?3 215(@019
Office Code 159814 N 'i-‘*,*'ﬁ' y :ﬁ. bt E

N B w

Office Name HASNABAD o X4 C -
Remarks :

D%

— -
e
EiEaT e
' ’ —akn ».

B v
Opesnircencay sex N\ Ay

i e e
& vAmountl 7)

R ey RS AN U 23 A e X P4 ‘;'_ W‘r‘f:&;};_ 'il ETJ s
1 NA Deposition of Land Révenus-Public 0029-00-103-001-08 6045
Work Cess
2 NA, Deposition of Land Revenue-Road 0029-00-103-002-08 6045
Cess
] NA, Deposition of Land Revenus-Rural 0029-00-103-004-08 6045
Employment Cess
4 NA. Deposition of Land Revenue-Rural 0029-00-103-010-08 12090
Eduallor! Cess
5 NA. Collsction of Royalties from Mines . 0028-00-104-002-09 165230
and Mininerals-Royalties
6 NA. Other Reciepts - Other reclopts 0029-00-800-027-27 500

. Total Amount 195955
In Words : Rupees  One Lakh Ninety Five Thousand Nine Hundred Fifty Five only

Note: Produce this challan to any branch  State Bank'of India. Please ensure, to make
your payment within ~ 25/02/2019 (banking hours).This challan form shall be invalid after  25/02/2019

Page 1 of 1




F Govt. of West Bengal

v Land & Land Refo
e-Challan, Form

Q@RN:  19-201718-020758808-2
GRN Date: 28/0372018 12:33:48

SRR DTS

GAZI BRICK FIELD PROP,

Contact No. OTHERS

E-mall :

Address VILLPO PIFA RAf
User Type : BLLRO

Office Address BLALRGS

From Date :
Office Code
Office Name

0029-00-103-002-08

S0

3 0029-00-103-004-08 6000
. osition of Land Revenue-Rural 0029-00-103-010-08 12000
Education Cess
5 NA. Collection of Royalties Irom Mines 0028-00-104-002-09 164300
and Mininerals-Royalties
6 NA Other Reclepts - Other reciepts 0029-00-800-027-27 500
Total Amount 104800
In Words : Rupess One Lakh Ninety Four Thousand Eight Hundred caly- = - ..
. V- e
.‘! -.; 3 3
Yot .
Note: Produce this challan to any branch  State Bank ofdndia. Please ensure, to make .
your payment within 04/04/2018 (banking hours).This challan form shall be invalid after ~ 04/04/2018
Fage.1 of 1
- -]
ATTESTED BY L&
L SADIK ALI DHALI

(Advocate)



Y | Page 1 of 1
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STATE BANK OF INDIA
BARASAT
COMPUTERISED RECEIPT

(to be issued by collecting bank branch to"depositor of direct tax for deposit of tax/ tax
deducted at source in Government account against challan form no. 280)

Name of the bank collecting tax STATE BANK OF INDIA
Full name of Deductor / Taxpayer GAZI ALAUDDIN

TAN of Deductor/ PAN of Taxpayer ASLPG4926C

Amount Deposited : .

" 1.Income Tax 20000
2.Surcharge 0
3.Education Cess 0
4.Penalty 0
5.Interest amount 0
6.0ther amount 0
7.Fee under Sec 234E 0

Total Amount Deposited :(in figures) 20000

Mode of Deposit Of Tax (by cash/debit to account/by - T

cheque bearing no.)

Date of encashment of cheque 27/03/2019

Income tax deducted /collected from companies 0021

(0020)/other than companies(0021) .
Minor Head (TDS/TCS deducted/collected by deductor 0 100
demanded by department)

Nature of Payment from which tax has been deducted OR
collected-(Give sectiort code)

Assessment Year (Yyyy-Yy) ’ 2019-20
Challan Identification Number (CIN)

BSR Code of collecting bank branch 0000024
Date of tender of cheque(dd/mm/yyyy) 27/03/2019
Challan Serial Number : 00012

This is a Computer-generated Receipt, hence does not
require signature

C - Cash T - Transfer G - Clearing

Journal No. 128854302

ATTESTED BY ME
IK ALI DHALI

{Advocate)
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GOODS AND SERVICES TAX
PAYMENT RECEIPT

e-Scroll : NA

CPIN: 19041900266888 Deposit Date : 22/04/2019 Deposit Time : 12:07:46

Payment Particulars

CIN: CNRB19041900266888 Name of Ba‘nk: CANARA BANK BRN: 108220419686221

Detaiis of Taxpayer

E-mail Id: gXXXXUX@XXXXXXXom Mobile No.: 9XXXXX1064

Address 1 XXXXXXXXXX West Bengal,

GSTIN: 19ASLPG4926C1ZR
Name: ALAUDDIN GAZI

743456
Detalls of Deposit  (All Amount in Rs.)
rGovernmem| Major Head | Minor Head J ‘
Tax Interest Penalty Fee Others Total

CGST(0005) 7500 0 0 0 0 7500
Government ['55T(0008) 0 0 0 0 0 0
of India

CESS(0009) 0 0 "0 0 1] 0

Sub-Total 7500 0 0 0 0 7500
West SGST(0006) 7500 0 0 0 0 7500
Bengal .
Total Amount 15000
Total Amount (in words) Rupees Fifteen Thousand. Only

Mode of Payment: Internet Banking - CANARA BANK

Notes:

1. Status of the transaction can be tracked under Track Payment Status’ at GST website
2. Payment status will be set as 'Paid’ for this transaction. ’

3. This is a system generated receipt.

ATTESTED BY

LA

didas

. sﬂﬁ.r/;m.u

(Advocate)




E AAEN Goods & Service Tax (GST) | User Dashboard

*
W
} Skip to Main Contant O A® ~
F Goods and Services Tax 4 ALAUGDIN GAZY 2 5

Dashboard > Retuma» GSTR-4 g @ English

- Quarterly Return for registered person opting for composition levy E

GSTIN - 19ASLPG4926C1ZR Legal Name = ALAUDOIN Trade Name - GAZI BRICK Dua Date - 18/04/2019 i

' GA21 FIELD |

FY - 2010-19 Retum Pericd - Jan-Mar Status - Filed = |

Impartant Message

1. Click on tables (Box) selected and In the required detalls.

2. Summary of added detalls would be availabla on the relevant box;

1. Click on *Preview’ button to view summary of added details in PDF format; and

4. After adding and confirming the detalls, follow fiyng process s Indicated at the bottom of this page.

© You may act upon the auto-populated TDS/TCS details, if any, in 'Form TDS and TCS Credit received’ $0 that the amount of ‘
such TDS/TCS Is credited to your cash ledger. To act on auto populated TOS/TCS details. Go to Services -> Returns -> TDS and

TCS Credit received. TDS and TCS claim 1s independent of GSTR-4

GSTR-4 - Invoice Details o= Important Natice: If the records are more than 500 in any of the GSTR-4 sections . Plaasa chack hare )

10 & 11 - Tax, Interest,

) 4C. Inward supplies 6. Tax on Outward Supplies
(Unregistered) Late fee payable and pald
No. of Involces : 1 No. of Invoices :
Total Invoice Total Taxable Total Value Total Taxable Total Uability Paid through
value Value eis,0d,000.00  Value €35,270.00 Cash
€12,10,500.00 12,10,500.00 €35,00,000.00 ¥35,270.00
Total Tax Total Tax
Uability Uability
©0.00 ¢35,000.00
13 - Deblt entries In cash
ledger for tax /interest .
payment
. Integrated Tax Central Tax
. 0.00 ‘¢17,635.00
State/UT Tax CESS
N ¥17,635.00 ¥0.00

Important Message -

1. Click on “Proceed to File®; for computation of tax, Interest and late fee, if any;

2 *Proceed to File” button would be disabled once liabilitles are computed and reflected in Table 10 & 11 box;

3. Click on "Table 10 & 117 to pay liabllittes and file the return;

4. Additional details can be added even after clicking on 'Proceed to file’ button, however you would be required to follow
steps 1 to 3 again to file the statement; -

§. Click on "Preview’ button to view summary of filed details in PDF format.

- B [ BACK Jﬁmsw li PROCEED TO FILE I

=]

© 2018-19 Goods and Services Tax Network *  Site Last Updated on
Designed & Developed by GSTN

She best viewad at 1024 x 768 resolution in Internet Explorer 104, Google Chvoma 49+, Firefox 45+ and Safad 6+

mzpszllromgstgov.h\lremmsZIaUWQsm

ATTESTED BY ME

-~

L SADIK ALI DHALI
(Advocate)
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Form No. 2 [ Rule 5 )

~—--  CASHIER’S RECEHT |
HASNABAD PANCHAYAT,SAMITI

...................... Sl. No. 17562 Date D 03/%7
Roceived fiom Fhni s Finte s M, ..... oA AL Glp‘%)' P ”‘1£ *"‘F y Gﬁ%f.[bxp -

-------------------------------------------------------------

-------------------------------------

Countossignod ‘@’j’w
Executive Officer Signature of Cashier -

Hasncbad Panchayat Samiti | Name ’E,Vfdp\% .

ATTESTED BY ME
. 1K ALI DHALI

{Advocate)



FORM 6B
[Sce rule 61]

_..s6 for carrying on ofiensive or dangerous trade
paw 26/03/19........

25

. No. 8 g

Name of Panchayat Samitl :HASNABAD PANCHAYAT SAMITY

Name of District - NORTH 24 PARGANAS

License No. lS/H PSIBKFDIRC"?—W (Year)Datg .. 06 03 4 20"1 ...........

License issued to (Name of the Proprietor/Pariner/ Directon) .../ . g/ X ¢ N~

i a2, NN K LB
for the period of DI=04 = 20'8‘tﬂ31—03 G0 1> Ty

Address ofUcenses\)lu“(P%’lahow%lb /PO‘%LEOT NRCia)
Description Of trade OF DUSINESS .....oiusssssnmgvsumssssszissscsssssasiis 5-H Q—S’!\W&_mlsb—:@i f

jes of the place of

East -
West -
- North- _
South - e N
Comprising PlotNo(S). 637, 648 64s, 639, 640,842
Mom.....?ﬁ%...ﬁhoumé\‘;gmi. R AN~ - N—

The terms and condition printed overleaf are to be strictly oﬁsénied..Grant of this licensé_does not ab-
solve the applicant from the requirement of procuring all the statutory plearances'tp bé obtained from the

appropriate authority before actual commencement of the trade. If any violation / default is noted later, the
license shall be liable to be cancelled and the trade/business closed down with immediate effect.

The Panchayat Samiti acknowledges a sum Of RS vt
Vide Receipt No. IT(L;‘QL__..3 ............... dated.........

> : SRR 4 F ety AT
Signature of the Cashierlﬁmlerk Hasnabad Panchayat Samiti.

Date. ....oeeeieeecnreccsnenesrrrneanaes
N

Signature of the Executive Officer/ Bx&uttut ffiteeer of -
Hasnabad Panchayat Samiti Hasnabad Panchayat Sm D e

Date. .....cccceeerererssssranensnnne s

Licence renewed under the same terms and conditions (wit}gghénge of boundaries as noted above) on
receipt of requisite annual rate of fee forthe year- '

Year

1)
2)
3 L4 .

) - Beecutive ¢)

Haxrgbad Bapcpo e A_
Signature of the Executive Ofﬁcgrl,.f .%_ﬁmg_bﬂicer with date

ATTESTED BY ME
. IK ALI DHALI

(Advocate)
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Anmeyun-re — C’ -
SADIK ALI DHALI J {

MA., LL.D., ADVOCATE

Bar Assoclation Room No.8

HIGH COURT CALCUTTA

Ites: 110, Ananda Nagar Housing,

Kolkata-700152.

District:-South 24 'arganas

Mobile: 9733999306 & 7003488884

E-mail: sadikdhali@gmail.com

Date: 07.09.2024

. The Additional District Magistrate and District Land and Land Reforms OfTicer,

North 24 Parganas. Barasat P.O. Barasat, P.S. Barasat, District- North 24 Parganas
Kolkata-700124

. The West Bengal Pollution Control Board, Paribesh Bhawan,10A, Block-LA, Sector-

I11, Salt Lake, Kolkata-700098

. The District Magistrate, North 24 Parganas, Barasat. P.O. — Barasat, P.S. — Barasat,

Kolkata-700124

. The S.D.O. Basirhat. P.O. -Basirhat, P.S. Basirhat, District-North 24 Parganas, Pin-

743411

. The S.D.L & L.R.O, Basirhat. P.O. -Basirhat, P.S. Basirhat, District-North 24 Parganas,

Pin-743411,

. The B.D.0O & Executive Officer, Hasnabad Panchayat Samiti. P.O.- Hasnabad,

P.S. Hasnabad, District North 24 Parganas. Pin-743426

. The B.L. & L.R.O., Hasnabad, P.O.- Hasnabad, P.S. Hasnabad, District North 24

Parganas. Pin-743426

. The Superintendent of Police, Basirhat Police District. Sangrampur. P.S.- Basirhat,

Dist-North 24 Parganas, Pin-743422

. The Officer-In-Charge, Hasnabad, Police Station. P.O.- Hasnabad, P.S. Hasnabad,

District North 24 Parganas. Pin-743426

Page 1 0of5

Aﬂ S’I E BY ANE
SABIK ALI DHALI

(Advocate)



Dear Sir,

28

Sub: Notice for demand justice regarding closing the operation
of an unauthorized Brick Field namely INDIA BRICK FIELD
(earlier name Gazi Brick Field) at Mouza-Bhowanipur, J.L. No.
20, P.S.-Hasnabad, Dist-North 24 Pargana, violating the order of
the Hon'ble Members of National Green Tribunal, Eastern Zone,
Kolkata passed in O.A. No. 41/2014/EZ and for taking legal steps
against unauthorized extraction of earth and without any NOC
from WBPCB or appropriate authority.

Ref: My clients Md. Alauddin Gaz,
S/O-Md.  Akbar Ali  Gazi, Vill-Pifa  Raghabpur
P.O.-Pifa,  P.S- Hasnabad, Dist- North 24  Pargans.
Pin-743422 Carrying on business in the name and style GAZI
BRICK FIELD’ at Mouza- Bhowanipur,
J.L. No.-20, P.S. — Hasnabad Dist- North 24 Parganas and four
others and their representation dated 19.03.2024 received from

) your end.

Under instruction and on behalf of my above referred clients I would like to inform

you:-

That my clients state that they started Brick Fields in the year 1983, by obtaining
lease from the local raiyats and purchased some of the land in the name of it's partners Md.
Akbar Ali Gazi and others. Thereafter my clients nm the Brick Field in the name and style
Gazi Brick Field, represented by its Partners Md. Akbar Ali Gazi and others after obtaining
query permit and on payment of royalty and cess year to year to the State Government and -
after obtaining trade license and firing license from the concerned Panchayat Authorities.

Page2of 5

A'IT%ED;‘LE‘
« SADIK ALI DHALI

{Advocate)



29

Thus my clients are the owners of the land being plot Nos. 633, 637, 639, 640, 642, 645,
646, 648, 640/691, 652/852, 652/853, and 639/833, under Mouza-Bhowanipur J.L. No. 20,
by purchase from the original raiyat by virtue of registerd deed No. 1545 for the year 2001,
3991 for the year 1992, 5117 for the year 1992, 293 for the year 1991, 692 for the year
2001, 701 for the year 1997, which is within the area of Gazi Brick Field.

That in the year 2016 my clients did not obtain NOC from the WBPCB though my
clients have applied for the same. There after my clients moved before the Hon'ble
National Green Tribunal Eastern Zone Bench Kolkata and in O.A. No. 131 of 2015/EZ
Hon'ble members of the Tribunal passed order on 19.04.2016 accepting their proposal to
pay the penalty/compensation amount of Rs. 1.5 Lakh and allowed to deposit the same
with the WBPCB or it's regional office In charge of North 24 Parganas District and upon
the deposit of the compensation amount, the PCB will consider the application for grant of
consent to operate in accordance with rules. Then my clients run the Brick Field on

payment of penalty.

That thereafter on expiry of the earlier lease my clients further reiewed the lease
agreement with the raiyats of Gazi Brick Field for a term of more 10 years by executing
registered deed No. 5891/2017, 5963/2017 and 6072/2017 and continued production of

Bricks and run the business.

That thereafter in the year 2022 my clients could not receive the NOC from the
WBPCB and to avoid litigation my clients stop the production of the Brick Field for the
session 2022 to 2023. But taking the advantage of closure of the Brick Field, local
politically motivated persons namely 1. Jamsed Mondal, S/O-Late Jamat
Ali Mondal, 2. Hasan Mondal, S/O Jamsed Mondal, both residing at Vill Bhowanipur P.O.
Chimta Kanchari, P.S- Hasnabad, Dist- North 24 Pargans. Pin-743456 forcibly entered in
to the Brick Field on 16.11.2023 and started operation of the Brick Field unauthorizedly

and with the name and style INDIA BRICK FIELD in place of ‘GAZI BRICK FIELD’ at
' Page3of 5 ’

Aw?jum
L SADIK ALI DHALs

(Advocate)



Mouza- Bhowanipur, J.L. No.-20, P.S. — Hasnabad Dist- North 24 Parganas over my
clients Brick Field land and business and running the same without any legal authority and
valid query permit and NOC from the WBPCB and thus violated the order of the State
Government, Pollution Control Board and other Statutory Authorities in the matter and are
constantly damaging the land of my clients and so also the river bandh forcibly and causing

degradation of the environment of the locality.

That in terms of the order passed in O.A. No. 41 of 2014/EZ-National Green
Tribunal, Eastern Zone Bench, Kolkata on 8.04.2015 all unauthorised Brick Field should
be stopped. But the said unauthorized India Brick Field were continuing their illegal
activities by operating the Brick Field and by committing the same offence. Then my
clients met with the local B.L. & L.R.O Hasnabad and local Hasnabad Police Station to
stop the operation of the said unauthorised Brick Field namely India Brick Field (earlier
called the name as ‘GAZI BRICK FIELD’).

That my clients on several occasion brought the matter of running of unauthorised
Brick Field, before the B.L. & L.R.O. Hasnabad but the said B.L. & L.R.O. did not take
any legal steps to stop such unauthorised Brick Field.

That the said unauthorised Brick Field owners are men of the locality and very much
powerful and moneyed man in the area and equipped with men and muscle and are
constantly damaging the Brick Field land of my clients forcibly and here in the instant
matter the opposite party forcibly and unauthorisedly running an illegal Brick Field
without conversion of the land, consent from the Pollution Control Board and any other
statutory Authorities. But against the said illegal activities, neither the B.L. & L.R.O.
Hasnabad nor the local Police or other Authority take any action to stop such illegal Brick
Field. my clients have taken some photographs on 11.03.2024 which clearly evident that

Page 4 of 5
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SADIK ALI DHALI
{Advocate)




31

the said Brick Field is still in operation unauthorizedly and which is send the same to the
carlier allegation letter dated 18.03.2024 received on 19.03.2024

Photocopy of the said allegation letter dated 18.03.2024 received on 19.03.2024 and

postal receipts are annexed hereto and marked as letter “A” to this notice.

That unless the illegal activities of the said unauthorised Brick Field is stopped by
directing the local B.L. & L.R.O. Hasnabad and the local Police Authority, the land of my
clients be damaged badly at the instance of the unauthorised Brick Field owners forcibly

and the life and property of my clients may be in danger causing degradation of the
environment of the locality.

That my clients are the peaceful citizens of India and now under a threat to protect
their landed property by the unauthorised Brick Field owners who are dangerous and
desperate in nature and empowered with men and muscle and unless their illegal Brick
Field, is stopped immediately, my clients will suffer irreparable loss and injury.

Under these circumstances we have demand justice from the concémed Authority,
for taking effective legal steps to stop the operation of the unauthorised Brick Field namely
INDIA BRICK FIELD (earlier name Gazi Brick Field) at Mouza-Bhowanipur, P.S.
Hasnabad, and to stop illegal activities immediately, within 48 hours from receiving of this
notice; otherwise, we have no other alternative but to take necessary legal steps in the
matter.

Thanking You.

Yours faithfully,
ikl Dl

SADIK ALI DHALI

: Advocate
Page 5 of 5 ’ High Court, Calcutta

ATTESTED BY ‘%

SADIK ALI DHALI
{Advocate)



Track Consignment

Sign In Register

E 4 =)
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India Post

Dk Sreuwdan Aoy

You are here Home>> Track Consignment

Track Consignment
EN121752825IN IVR:4987121752805

P RKNVAR 80 00079
Comnter Ho:2,07/09/2024,12: 11
To:THE A.D.M & D, BARAGAT
PIN:700124, Barasat HD
Froa:SADIK AL D,HIGH COURT CALCY

* Indicates a required field.

* Consignment Number

D ey

= & a
7/’—-#
Azodiy,
AR Mahotsay
o
Quick help

l Track More

EW121752825IN Kt:100g2s
Aat:29.50,Tan:4. 50, Aat Paid: 30.00(Cash)
(Track on w, indiapost.gov.in>
Qial 10002665348> (ear Hacks, Stay Safel
Booked At | Booked On ' Destination Tariff Arﬂcle Type Dellvery o Delivery
! Pincode Locatlon COnﬂrmed On
! Mukundapur 07/09/2024 700124 29 50 Inland Speed Barasat HO 0910912024 16:56: 10
SO 1 12:11:03 H Post
Event Detalls For : EW121752825IN. '
Current Status : tem Dellvered(Addressee)
‘ Date ' Time | Office Event
09/09/2024 | 16:56:10 5 Barasat HO ltem Delrvered(Addrassee)
09/09/2024 ' 10:17:14 Barasat HO Out for Delivery
09/09/2024  08:12:18 Barasat HO Ilem Reoelved
| 09/09/2024 01 57 10 KOLAP mo nem Recelved
08/09/2024 0341 52 Kolkata NSH ltem Bagged
I 07/092024 | 22 19 32 Kolkata NSH Item Recelved
07'09/2024 22 04 13 KOLAP TMO | ltem Dlspatched
| 07109/2024 | 21:04:38 KOLAP mo Item Received I
07[092024 13.28A3 Mukundapur SO ltam Dlspatnhed
07m9f2024 13.25 44 Mukundapur SO |tem Bagged o
07/09/‘2024 12 11 03 Mukundapur SO Item Booked
Home
About Us
Forms
Recruitments

hitps:/ww.indiapost.gov.in/_leyouts/15/DOP.Portal. Tracking/TrackConsignment.aspx

L

12

Arrwzz

SADIK ALI DHALI
(Advocate)



Track Consignmant

© Sign In Register ?3
v A 3 = & aq

G2@ == &

e ade 'M.‘th.w

You are here Home>> Track Consignment

Track Consignment 7 i Quick help
ENI21752578IN 1WR:6987121752578 !'3’5‘1?}3

® Indi  NDAPLR 50 200097
Indicates a required field. Cater boz2, 07/08/204,12:11

' To:HEST BENGAL P,SALT LAE

PIN:700091, Sech Bhawan SO

. Froa:SADIX AL1 D,KIGH COLRT CALDY

EW121752578IN Nt:100qes
fart:29.70, Tared, [0, Aat Paid: 30.00(Tash)
(Track on . indizpost.gov.in>
Qial lEJOZAbbBéE) Qdear Maske, Stay Safe:

* Consignment Number

Booked At ' BookedOn  Destination anlff Aticle Type | Dellvery  Dellvery
|  Pincode , Location  Confirmed On
i Mukundapur 07/09/2024 700091 29.50 Inland Speed Sech Bhawan 09/09/2024 18: 30.22
. SO 12:11:03 Post SO

Event Detalls For : EW121752578IN
Current Status : item Dellvered(Addressee)

Date | Time | Office - Event
09/09/2524 o 1-8:30:2-2-- -.h B NPanchpota S.O. o Wltam Dellvered(Addressee) T _
e 11:50:25 § Panchpota SO | Outfor Delvery.
69109&024 o 10 56: 57 - 1 Panchpota SO a - ltem Received o
.’08109002‘_4f o 034144 ) "Kolkata NSH - ItemBagged 7
(;7169;20—24 S <5 221932 o K;Ii(am NSH - ltem Recawed 7
—0/71'0912*01;4‘ S ‘ 22&04‘1“3_ ; KOLAPTMO = Item Dlspatched
‘»071769‘/2654”' " /210438 KOLAPTMO ltem Received ‘
07I09f2024 13.28;3 r*lzﬂu-kundapur.sc-) S Iten:l liiﬁpatched V ~ o |
07!09/2024 o 13 2544 7 Mukundapur SO ) Item Bagged
07!09!2024 - 12 11 03 o Mukundapu;‘sc; - nemgmk;d - -
Home
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Forms
Recruitments
Holidays
htps:/www.indlepost.gov.in/_layouts/13/DOP.Portal. Tracking/TrackConsignment.aspx n
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You are here Home>> Track Consignment
Ick hel
Track Consignment 17 Quick heip
EW121732381 IN TVR:4957121752581 R

 MXMNAIR 50 Q00059 [N
Counter No:2,07/09/2024,12:11

To:THE DISTRICT ,RARASAT

FIN:700124, Barasat HO

FroazSADIX ALT D,HIGH CORT CALLY

Wi:1050as

Aat:29.50,Taz:4.%0, Mat.Paid:30.00(Cash)
(Track on w. indiapast.gov.iny

dial 180026568585 (Wear Masks, Stay Safe>

* Indicates a required field.

* Consignment Number
EW121752581IN

Track More

Booked At Booked On Duﬂnatlon Tariff Artlcle Type Dellvery D!‘".VOI""Y
Plncode Locatlon Conﬂm-led On
Mukundapur | 07/08/2024 700124 29.50 | Inland Speed Barasat HO  09/09/2024 16:56:10
so 12:11:03 . Post
Event Detalls For : EW121752561IN ’
Current Status : item Delivered(Addressee)
Date Time  lomfice Event
09_1091‘2024 i 1-6'58"157; ‘Barasat HO o ltam Dehvered(Addressee) — o
09/09/2024 1 0'39‘33 ' Barasét HO Out for Delivery
) 09/09/2024.- | 08 12.18 ) f. Barasat HO Item Received -
! 09!09/2024 a -01 57 10 :KOLAP TMO o Item Recelved )
08!09/2024 o 1‘ 0341 52 ﬂ’-'.KoIkala N‘SH B Item Bagged
.071092024 T 22 ;9?32‘ - ‘Kolkartaﬁl‘;SH R nem Received ‘
07109I2024 - 22.04 13 w-‘“KOLAPTMO » Item Dispatched
07[09/2024‘ ‘ 210438 A ’KOLAPTMO N Item Recelved a I
07/09/2024 _ 1328 43 Mukundapur SO ltem Dlspatched o
07/09/2024 v 132544 7 Mukundapur SO - ltem Bagged
707109/2024' - 12:11:08 MukundapurSO hemBooked 7
Home
About Us
Forms
Recruitments

WMMWW_W1 S/DOP.Portal. Tracking/T rackConsignment.aspx
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Track Consignment - o p

ENI21752809IN TVR: 6987121752037 'Qg’

$ MXNAR 50 G009 NS
* Indicates a required field. Counter Mo:2,07/05/2029,12: 11

To:THE S.D.0 BASIRHAT, BASIRHAT

* Consignment Number PIN:A3ALL, Rasirhat HD

Froa:SADIK ALY D,KIGH COURT CALOU —
EW121752839IN ¥t:105es
#at:81,30,Tar:6.30, hat.Paid:A1,00(Cash)

(Track on wai. indiapost.qov.in®
cnm 1!!)0256686&) Qlear ﬂzsks, S'Lay Safer

Booked At BookedOn | Destination Tarift Article Type ' Dellvery Delivery

Pincode Location ’ Conﬂrmed On
Mukundapur 07/09/2024 743411 ' 41,30 Inland Speed  Basirhat HO 09l09l2024 17: 22 55

. SO - 12:11:03 ' Post

Evant Detalls For EW121752838IN
Current Status : ltem Delivered(Addressee)

Date ' Time ' Office Event
‘oama024 | 17:2265 | BasihatHO em Delivered(Addresses)
09!0912024 ' 11:05:43 - Baslrﬁat HO Out for De"very
-'09I09I2024h o 05'26;5;0 N Basiﬂwat HOV 7 - T Item Recelved
‘ 08/09!20247 - 21 45 32 . ASealdah RMS TMO o i Item Dispatched
' os/002024 éfs'} 47 Sealdah RMSTMO - | hem Received
-0810912024 o 19 08;;!7_ SMO SEALDAH RMS TMO 7 - ! Item Dlspatched
08082024 190715 - TSMOSEALDAH RMSTMO " ltemReceived
0BMSR024 | 18:56: 37 Sealdah ICH  hem 6|sp;atmed -
‘_oamefzou 17:53:31 " SealdshICH T Vhem Bagged
08/082024 | 153745  Seakdsh ch ' ftem Received - )
080872024 14 4022 :suo SEALDAH RMS ™0 " hem D15patched
;'oam/zou o 1422»42 smossu.ommsmo " ltem Received
oamero24 0341 gl .Kolkma NSH " ftem Bagged
oTosro24 221932 " KokataNSH . V‘ltemRecered 7
' 070812024 1220413 | KOLAPTMO " item Dispatched
e 21&;38 - -KOLAP?A]O - -:ItemR;t;e‘wed S ey
omgmm ‘ 13:28: 43 ‘ Mukundapur SO ‘ ‘ - ?Item Dmpatchod N i
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Track Consignment

* Indicates a required field.

* Consignment Number

EVI21752710IN IVR:4987121752710 '~‘§
S MXNDFAR SD 007> e

Counter No:2,07/07/2020,12:11
To:THE S.D.L & L.K.O ,BASIRHAT
PIN:783811, Basirhat HO
Froa:SADIX AL1 D,HIGH COURT CALLU

3 Q@ &

o
P
Azadi,,

Arvit Mahotsay

Quick help

EW121752710IN 210008
hatzA1.30, Tax:6.30, Aat PaidzAl. 00{Cash)
20 CTrack on wm. indiapost.gov.in>
Dial 16002646858 Qear Masks, Stay Safer B

v80>0kld Ai Booked On 6ést;n;;lon _"-._'i'a-;iE ;nlclo Type Dellvary | Del_ivery

| Pincode Locatlon Confirmed On
 Mukundapur | 07/0972024 '. 74411 | 4130 | Inland Speed  BasirhatHO | 09/08/2024 17:43:30
S0 12:11:03 Post .
Event Detalls For : EW121752710IN -
Current Status : item Dellvered(Addressee)
Date Time Ofﬂce Event
' 09/09/2024 | 17:43:30 | Basirhat HO " tem Delivered(Addressee) - o )
' 0o/09/2024 | 11:55:03 | ' Basirhat HO (Beal Number:4) | ltem Delivered [To: SDLLRO BASIRHAT (Article Receipt Room)]
 09/872024  11:02:39 Basirhat HO om for Dellvery
' 09/0912024 .osseze Basamat HO ‘ nem Recewed
oammu 05:00:22 Sealdah \RMSTMO nemnuspatmed
! 09/09!2024 '“044347 Sealdah RMSTMO o Item Recelved — A -
,‘09169}56274 02:2043 | SMO SEALDAH RMSTMO | ltemDispatched o
| 09/09/2024 021733 suo SEALDAH RMS-:I'I;A—CS A Il;r; Received
; osmgrzozi 02:11:08 Sealdah ICH Item Dlspatched “
' 08/09/2024  01:00:50 Sealdah |cu ‘ " tam Bagged o - -
0710972024 22:18:32 Kolkata NSH - ﬁ' lomRecelved ﬂ |
:070912024‘»‘2204 13 KOLN‘TMO - dnemuspatmed o i
OTI09r2024  21:04:38 | | KOLAPTMO ItemRecered o ) ,
07/08/2024 | 13:28:43 | Mukundapur so Item Dlspatched 7 |
. 07/08/2024 132544 MuundspurSO | temBagged T -
107109r2024 12:41; 03 MulumdapurSO— -—‘-M»J‘l_t;m_Booked - ey

httpa:-/Mmww.indiapost.gov.in/_layouts/1 S/DOP.Portal. Tracking/TrackConsignment.aspx
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Track Consignment

You are here Home>> Track Consignment

Track Consignment

¢ Indicates a required field.

* Consignment Number

EW121752505IN hat:A1.20, Tarz6.30, bt Faid:A1 . 00(Cash)
(Track on . indispost.oov.iny
Dlal 1800044850 er Kisks, Stay Safe)
Booked At ' BookedOn Destination Tarlff Article Type  Dellvery
Plnoode Locatlon
Mukundapur | O7/08/2024 743426 " 4130 Inland Speed | Hasnabad SO
. SO + 12:11:03 ‘ Post
Event Detalls For : EW121752595IN
Current Status : item Dallveregl(Addrgsrs‘_eVe)_u ) o
Date , ﬂmo Oﬂlce Event
| 09/09/2024  17:00:54 Hasnabad SO ltem Delivered(Addresses)
‘ 09/09&024 12:06:37 Hasnabad SO (Baat Number3)
09/09/2024 10 13: 31 Hasnabad SO 1 Out for Dellvery 777777
09./09!2024- 094823 HasnabadSO - VltemRecerved B
09/09/2024 050022 SoaldahRMSTMO 1 Item Dtspatched
osmgkﬁéi '044347 N smaahmsmo  MemReceved
osfomo24 022043 | SMO SEALDAH RMSTMO " htem Dlspétdued . ‘
' oo/oar2024 021738 ’_smo SEALDAHVZR—MS mo © MemReceived
0o/0ar024 021106  Sealdah ICH 'nem Dispatched o
oexogfzozl 015703 .SealdathH D ltem Bag};'"" -
o7M08r2024 | 22: 1932 , Kolkah NSH © ltemReceived )
omenozf 22:04: 13 KoLARTMO jltemDispatehed )
orms/zou '_z; 0438 kbLApmo ' " HMemReceived )
07092024 | 13:28:43 Mulcundapur so T i hem Dlspatched
| O7/0872024  13:2544  MukundapurSO | ltem Bagged
ommarz024. 12}{63  Mukundapur so item Booked

Sign In Register
v A a3
EM121752595IN TVR:6987121 752595 8
P MMM D 0009 B

Conter Mn:2,07/07/2024,12:11
To:THE B.D.D & E,WQWPAD
PIN:743426, Hisnabad S0
Fros:SADIY, AL1 D,HIGH COURT CALEY

Wt:10%ges

https:/Mwww.indlapost gov.in/_jeyouts/1 S/DOP.Portal. Tracking/TrackConsignment_aspx

TF

=5 & Q
ll.‘ﬂﬂl »
:m! v
Quick help

Track More

Dellvery
COnflrmed On

09l09/‘2024 17 00.54

Item Delivered [To BDO OFFICE (Artlde Receipt Room)]

T e e e
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You are here Home>> Track Consignment

Track Consignment — Quick help
EN121732842TH TVR 4957121752842 b‘:
. : P HOMYPR 5 TW0TT —
Indicates a required field. Comter Hor2,07/0A 2028 12:11
To:THE BL & LPD S840
* Consignment Number PIN:70A2, Hasnabod 5)
Froa:%DIX AT D,KIGH COLRT LALC
EW121752842IN Ht:95qe

i 4130, Yax:d, 20, ket Paid: 41 H%{ Lach)
CTrack an waw. indispost.gov. iny
(bul 183026669.68‘) &«r Hagk_ Cuy Safe>

Booked At  Booked On Destination Tarlff Article Type Delivery Dellvery
Plncode Location Conﬂrmed Oon
Muandapur . 07/09/2024 743426 4130 . Inland Speed  Hasnabad SO 09/09/2024 17:00:54

SO 12:11:03 | Post
Event Detalls For : EW121752842IN
(_:y_rram S_tgtuq : !torp Dellvend(Addre;_o_see)» 7

Date Time Oﬂlce Event B

0a0a2024  17:00:54 Hasnabad SO hom Delivered(Addresses) -

09/09/2024  12:16:41  Hasnabad SO (‘BeatNmnber.a) hem Deliverod [To: BLABLRO (Articte Receipt Room)

09082024  10:13:31 Hasnahadso - Ou!forDelvery -

09082024  03:48:23 HasnabadSO Hem Received

0982024 05:0022 Seawahmsmo " ltem Dispatched

09092024 | 04:43:47 | SealdshRMSTMO ltemReoefvedA -

08082024 | 022043  SMO SEALDAH RMS TMO ' hem Dispatched o

00/08/202¢  02:17:38 én;o—SEALDAﬁ—msmrﬂb " MemReceved .

oa/0er2024 ozm:e SoaldathH ' .ltalespatdled

09082024 01:57:03 | SealdshicH HemBagged - -

‘ﬁm' 22:19:32 Koll;a;aNSH D nanRecelved S .

07mO2024 220443 | KOLARTMO ftem Dispatched -

omsmuhz{&za KOLAPTMO ftom Received | I

07ma2024 | 1328:43 Mmms‘ow © hem Dispatched -

07092024  13:25:44 | MulundapurSO " temBagged - )

0710912024' N12~11_1bﬂ Qrﬁ;a;&;;;é'o“—hu_“——nvm.];n—!s&; T T T T
Ppe: NerarecInclapost. gov.irv_laryouta/1 S/DOP.Portal, Tracking TrackConsignment.sspx n
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You are here Home>> Track Consignment
g N Quick help
Track Consignment PIATSANN TWaspTored S
 MAUKWAR 50 C700099) (N
* Indicates a l‘equil"ed field. e \ Comnter Ko: ’0‘7/0?/2024 12:11
(S To:THE SUPERINTE, SANGRAFLR
PIN:743122, Bhabla 50
* Consignment Number Froa:SADIK ALY D,KIGH CORT CALDY
EW121752604IN Bt:100ges

Pat:81.70,Tar:4.30,Ant . Paid: 1. 00{Cazh)
(Track on wes,indiapost.gov.in’
(ial 180024468487 (Mear Masks, Stay Safed

— R

'BookedAt | BookedOn | Destinaton | Tariff  Article Type Delivery Dellvery

i | Plncode ! Location Confirmed On

. Mukundapur | 07/09/2024 743422 ' 41.30 Inland Speed . Bhabla SO 09/09/2024 18:12:53
SO | 12:11:03 ' Post

Event Detalls For EW1217526041N
Current Status : ltem Dellvered(Addressee)

. Date ' Time | Office . » . Event )

{ 09/09/2024 T 18:-12:5‘3 / . Sang’r'arﬁpurr 86 - - . ltam Dolxverod(Addressee)

' 08/09/2024 | 13:02:22 " BhablasO em Dispatched

0910912024 o 13:02:22 ) éhablasé - : / DlspatchedtoBO

| 08/0972024 13.0222 | Bhabla SO - ' ltem Bagged

_09/09/2024 — A‘;}uzzsw‘ Bhabaso ltem Received

osvoemgymm 120357 Bhﬁt;l:a.so - . ltem Received

0910912024 - ;’7105657 - Panahpota 50 - ' item Recelved ‘

09!09/2024 T osuozsz Sealdah RMSTMO - ItemDispawhed- _ -

oemsmozu 04:43:47 Soaldah RMS TMO ' R nemRaeeived B

ogmgmm 022043 smo SEALDIH RMSTMO 7 Them Dlspatuhed ' o

09109/2024 o .'021733 N SMOSEALDAHRMSTMO o  hemReceived

09109!2024  oz11:08 'SealdathH - nechspatehec'

08082024 00:55:13 | Sealdsh ICH A -  fem Bagged N )

osmez024 | 205242 :ée;ldathH s ' lem Received

08/08/2024 | 14:40:22 SMOSEALDAHRMSTMO -/FItelespatd\ed -

08!09/2024 N V142_2‘4_2— o SMOSEALISA}:I&;A‘SATMO ] nemnmmd ) L

oafogrzou ' | 1:48:58 » KOLAPTM})W T mmm,d - o
wmmmw_uywmwopmmwngnmmm o - 7
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You are here Home>> Track Consignment
Quick help

Track Consignment

* Indicates a required field.

* Consignment Number

EWO35638733IN 1VR: 6987034638735 W
N

5 NMINDHFAR SO C70009%>
Counter ¥0:2,10/07/2024,12:
TosTHE OFFICER IN CHARGE HAGNAGAD
PIN:783424, Hacnabad S0
Froa:SaDIK ALY D,110 ARANDAPAGAR

t:30ges

EW036638735IN fat:af.20,Tarzb. 30, et Paid:41.00(Cazh)
3’:&“1‘5302'2‘&52%‘3&2;9&15, Stay Safe>
,  DYOSSITIN W03 B
‘BookedAt  BookedOn  Destination Tariff Article Type Dellvery Delivery
’ Pincode Locatlon Confirmed On
.v Mukunda;ravurr 1OMQ2024 743426 41,30 ' Inland Speed Hasnabad SO 12/09/2024 14: 54 02
SO | 12:51:42 Post
Event Detalls For : EW036638735IN
Current Status : tem Delivered(Addressee) i
Date - - ':ﬂme - Ofﬂce - 7 EVOﬂt ) .
: 12/09&024 l 14:754:770-727 - . Has;labad S;O 7 Item Delrvered(Addressoe)
12/09/2024 | 10:41:37  Hasnabad SO | Out for Delivery
12/09!2024 o 09 49 06 | Hasnabad S0 o R ltem Recelved ﬁ A
12!0912024‘ — 1 05: 15 46 o Seaidah RMS TMO ltem Dlspatched
12/09noz4 |05:10:38 | Seaidsh RMSTMO tem Received
12/09/2024 o f04.2-5*18~ R SMO— S:E»;LDAH RMS TMO o Item Dispatched
: 12/1_3&2024‘ ©oass: 36 smo SEALDAHVRMS T™O ) ltem Recelved |
| 12/09rzoz4 ‘05113 09 Sealdeh IcH ' ' item Dtspat::hedr " 7
12/09/2024 ' 03:08:40 Sealdah ICH o " item Bagged
11/09/2024 20 19: 22 Sealdah ICH - _— _ ltem Rel:alved -
11/08/2024 12 27: 47 ' SMOSEALDAHRMSTMO  ttem D|spatched
1100972024 1 564-0 SMOSEALDAHRMS ™0 hem Received
1100972024 054300 KOLAPTMO | ) ltem Dispatched
110872024 " 05:37:15 KOLAPTMO - lem Recelved -
111082024 ' 0346:45 Kolkata NSH 7= Dispatched -
11002024 03;5‘1':1;—“ ) deata NSH T ""]{.;m'g,,;ged ST
| 100812024 23:04:44 . Kolkata NSH - ) | tem Rewved

htps:/Awww.indlapost.gov.in/_leyouta/15/DOP.Portal. Tracking/TrackConsignment.aspx
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To

The Additional District Magistrate and
District Land and Land Reforms Officer,
North 24 Parganas. Barasat

P.O. Barasat,

P.S. Barasat, ‘

District- North 24 Parganas
Kolkata-700124

41

Date: 18.03.2024

Subject: Prayer for closing the operation of an unauthorized
Brick Field namely INDIA BRICK FIELD at Mouza-Bhowanipur,
J.L. No. 20, P.S.-Hasnabad, Dist-North 24 Pargana, violating the
order of the Hon'ble Members of National Green Tribunal, Eastern
Zone, Kolkata passed in O.A. No. 41/2014/EZ and for taking legal
steps against unauthorized extraction of earth and without any NOC

from WBPCB or appropriate authority.

Petitioners.

1. Md. Akbar Ali Gazi,

2

3

S/O- Late Hazi Rahim Box Gazi,
. Md. Alauddin Gazi,.,

S/0-Md. Akbar Ali Gazi
. Abdar Gazi

4. Jahangir Gazi

5

Both S/0O-Late Amchaddin Gazi

. Md. Abdul Haque Gazi
S/O-Late Abdar Rahaman Gazi
all residing at Vill-Pifa Raghabpur
P.O.-Pifa,
P.S- Hasnabad,
Dist- North 24 Pargans.
Pin-743422 ]
Carrying on business in the name
and style GAZI BRICK FIELD’
at Mouza- Bhowanipur,
J.L. No.-20, P.S. — Hasnabad
Dist- North 24 Parganas.

Page1of 5,
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Respondents.

1. Jamsed Mondal *

S/O-Late Jamat Ali Mondal . .
2. Hasan Mondal e

S/O- Jamsed Mondal

Vill-Banipur

P.O.-Chimta Kachan

P.S.-Hasnabad

Pin-743456

Sir,

Your petitioners most respectfully shewth:

That the petitioners state that they started Brick Fields in the year 1983, by
obtaining lease from the local raiyats and purchased some of the land in the name of
it's partners Md. Akbar Ali Gazi and others. Thereafter your petitioners run the Brick
Field in the name and style Gazi Brick Field, represented by its Partners Md. Akbar Ali
Gazi and others after obtaining query permit and on payment of royalty and cess year
to year to the State Government and after obtaining trade license and firing license
from the concerned Panchayat Authorities. Thus your petitioners are the owners of the
land being plot Nos. 633, 637, 639, 640, 642, 645, 646, 648, 640/691, 652/852,
652/853, and 639/833, under Mouza-Bhowanipur J.L. No. 20, by purchase from the
original raiyat by virtue of registerd deed No. 1545 for the year 2001, 3991 for the year
1992, 5117 for the year 1992, 293 for the year 1991, 692 for the year 2001, 701 fot the
year 1997, which is within the area of Gazi Brick Field.

That in the year 2016 your petitioners. did not obtain NOC from the WBPCB
though your petitioners have applied for the same. There after your petitioners moved
before the Hon'ble National Green Tribunal Eastern Zone Bench Kolkata and in O.A.
No. 131 of 2015/EZ Hon'ble members of the Tribunal passed order on 19.04.2016 -
accepting their proposal to pay the penaltylcompensation amount of Rs. 1.5 Lakh and.
allowed to deposit the same with the WBPCB or it's regional office In charge of North i
24 Parganas District and upon the deposit of the compensation amount, the PCB will
consider the application for grant of consent to operate in accordance with rules. Then

your petitioners run the Brick Field on payment of penalty.

Copy of the said Order and receipt of payment of Royalty and Cess including
GST and Fire Safety License are annexed hereto and marked with the Letter “AM.

Page20fS

ATTESTED By 1

— SADIK ALI DHALy
b (Advocate)




That thereafter on expiry of the earlier leasc your petitioners further renewed the
lease agreement with the raiyats of Gazi Brick Field for a term of more 10 years by
executing registered deed No. 589172017, 5963/2017 and 6072/2017 and continued

production of Bricks and run the business.

Your petitioners crave leave to produce the said registered lease deeds at the
time of hearing.

That thereafter in the year 2022 your petitioners could not receive the NOC from
the WBPCB and to avoid litigation your petitioners stop the production of the Brick
Field for the session 2022 to 2023. But taking the advantage of closure of the Brick
Field, local politically motivated persons namely 1. Jamsed Mondal, S/O-Late Jamat
Ali Mondal 2. Hasan Mondal, S/O Jamsed Mondal, both residing at Vill Bhowanipur
P.O. Chimta Kanchari, P.S- Hasnabad, Dist- North 24 Pargans. Pin-743456 forcibly
entered in to the Brick Field on 16.11.2023 and started operation of the Brick Field
unauthorizedly and with the name and stylt‘; INDIA BRICK FIELD in place of ‘GAZI
BRICK FIELD’ at Mouza- Bhowanipur, J.L. No.-20, P.S. — Hasnabad Dist- North 24
Parganas over your petitioners Brick Field land and business and running the same
without any legal authority and valid query permit and NOC from the WBPCB and
thus violated the order of the State Government, Pollution Control Board and other
Statutory Authorities in the matter and are, constantly damaging the land of your
petitioners and so also the river bandh forcibly and causing degradation of the
environment of the locality.

That in terms of the order passed in O.A. No. 41 of 2014/EZ-National Green
Tribunal, Eastern Zone Bench, Kolkata on 8.04.2015 all unauthorised Brick Field
should be stopped. But the said unauthorized India Brick Field were continuing their
illegal activities by operating the Brick Field and by committing the same offence.
Then your petitioners met with the local BL. & L.R.O Hasnabad and local Hasnabad
Police Station to stop the operation of the said unauthorised Brick Field namely India
Brick Field (earlier ‘GAZI BRICK FIELD’).

That your petitioners on several occasion brought the matter of running of.
unauthorised Brick Field, before the B.L. & L.R.O. Hasnabad but the said B.L. & ~

L.R.O. did not take any legal steps to stop such unauthorised Brick Field.

That the said unauthorised Brick Field owners are men of the locality and very
much powerful and moneyed man in the area and equipped with men and muscle and
are constantly damaging the Brick Field land of your petitioners forcibly and here in
the instant matter the opposite party forcibly and unauthorisedly running an illegal

Page 3 of 5
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Brick Field without conversion of the land, consent from the Pollution Control Board
and any other statutory Authoritics. But against the said illegal activities, neither the
’ -B.L. & L.R.O. Hasnabad nor the local Police or other Authority take any action to stop
such illegal Brick Field. Your petitioners have taken some phblographs on 11.03.2024
which clearly evident that the said Brick Field is still in operation unauthorisedly.

Copy of color photograph of unauthorized Brick Field business area and Brick is

annexed hereto and marked with the Letter “B”.

That unless the illegal activitics of the said unauthorised Brick Field is stopped
by directing the local B.L. & L.R.O. Hasnabad and the local Police Authority, the land
of your petitioners be damaged badly at the instance of the ‘unauthorised Brick Field
owners forcibly and the life and property of your petitioners may be in danger causing
degradation of the environment of the locality.

That your petitioners are the peaceful citizens of India and now under a threat to
protect their landed property by the unauthorised Brick Field owners who are
dangerous and desperate in nature and empowered with men and muscle and unless
their illegal Brick Field, is stopped immediately, your petitioners will suffer irreparable
Joss and injury. '

Under these circumstances your petitioners pray that your Honour may be
graciously pleased to direct the B.L. & L.R.b. Hasnabad and Officer -in-Charge,
Hasnabad Police Station to stop the operation of the unauthorised Brick Field namely
India Brick Field (earlier Gazi Brick Field) at Mouza-Bhowanipur, P.S. Hasnabad, and
to stop illegal activities.immediately or as Your Honour may think fit and proper at an

early dat. _ )
Thanking you. ' 4 pich an AL Gae
2. Aloudlin A
C 5 Lok £y

4 Tahorgs, A
5 Gzl

Signature of the petitioners.

Copy forwarded to for information and necessary action: -
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. West Bengal Pollution Control Board, Paribesh Bhawan, 10A, Block-LLA, Sector-
II1, Salt Lake, Kolkata-700098

. District Magistrate, North 24 Parganas, Barasat. P.O. — Barasat, P.S. — Barasat,
Kolkata-700124 .

_ $.D.O. Basirhat. P.O. -Basirhat, P.S. Basirhat, District-North 24 Parganas, Pin-
743411

. SDL & LRO, Basithat P.O. -Basirhat, P.S. Basirhat, District-North 24
Parpanas, Pin-743411,

. B.D.O & Executive Officer, Hasnabad Panchayat Samiti. P.O.- Hasnabad, P.S.
Hasnabad, District North 24 Parganas. Pin-743426

. BL. & LR.O., Hasnabad, P.O.- Hasnabad, P.S. Hasnabad, District North 24
Parganas. Pin-743426

. Superintendent of Police, Basirhat Police District. Sangrampur. P.S.- Basirhat,
Dist-North 24 Parganas, Pin-743422

. Officer-In-Charge, Hasnabad, Police Station. P.O.- Hasnabad, P.S. Hasnabad,
District North 24 Parganas. Pin-743426

PageSofS
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Anwerwzl — D

Government of West Bengnl
Land & Land Reforms Departiment
Writers' Buildings
L.and Reforms Branch,

No. 2739(18)-L.Rcf. Dated, Calcutta the 29™ Sept., 2000,
From The Joint Secretary to the Govt. of West Bengal.
To : The District Land & Land Reforms Officer,

Sub : Matters pertalning to regularisation of unauthorised brick fields.

The problem of operation of unauthorised brick fields has been engaging the attention of
the Government over the last several year. In the past, the problem led this Department to issuc a
number of circulars prohibiting operation of brick fields on agricultural land. But despite all
provisions in the relevant Rules and executive instructions preventing unauthorised brick fields
from being established, such brick fields are found to have come up and many of them continue
to operate. Such brick fields frequently destroy the top soil of agricultural land irretrievably. As
a matter of fact. some of such brick fields that have been in operation for a considerable period
and thereby have already damaged the top soil to such an extent that the concerned parcels of
land are no longer useable for agricultural purpose, unless great efforts are made to render them
fit for agriculture again. The State Government has been considering the pros and cons of
various ways and means of protecting the overall interests of the State while simultaneously
balancing the broad environmental considerations vis-a-verse is operation of the brick fields
described above.

2. After giving care-ful consideration to all aspects of the matter, the undersigned is
directed by order of the Governor to state that the Governor has been pleased to decide to
regularise the following two types of brick fields that have remained unauthorised so far-

Q) the brick fields which have been operating since 1985 and afterwards and which
are all located on agricultural land but due to continuous mining of earth and
fixing of kiln and chulla on such lands , such land are no longer useable for
agriculture and can not be reclaimed for agricultural use in foreseeable future and

(2)  the brick fields which have been operating on low grade agricultural land like
Danga, Baluchar, etc.

ATTESTED By peg
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3. The undersigned is further directed to state that before any such brick fields is
regularised the following conditions must be first satisfied:-

Q)

()

3)

4

)

If the brickfield is located on any land that is marked as agricultural land in the
ROR, the prime requirement for possible regularization is to establish the
usability of the land for the purpose of agriculture through a field inspection.
This stipulation holds good irrespective of the exact classification of the
agricultural land as might be mentioned in the ROR (i.e. Shali / Baid / Kanali
etc.)

If a ficld inspection reveals that a plot of land, originally shown as agricultural
land in the ROR, has actually been rendered unfit for agriculture, because of,
inter alia, continuous operation of a brickfield on that land and further that the
same plot cannot be reclaimed for agriculture in the foreseeable future, then the
Revenue officer, having jurisdiction over the land in question and having the
requisite legal authority, should change the classification of the land in question
from agricultural to non-agricultural through an appropriate proceeding under the
WBLR Act.

No brickfield, under any circumstances whatsoever, should be allowed to operate
on orchard or forest land even where such land is not used at any given point of
time , as orchard or forest. In other words, no brickfield operating on a piece of
land marked as orchard or forest in the ROR, should be regulairsed, and no
change in the classification of land should be brought about by the Revenue
Officer to accommodate any brickfield.

The brick fields shall use silt / earth from only specified places, wherever the
[&W Department/ Zilla Parishad / CPT are in a position to earmark such places.
The concened DLLRO / SDLLRO shall indicate clearly those earmarked places
to the brick fields(s).

The brick field must produce a ‘No Objection Certificate' from the West Bengal
Pollution Control Board ( or any officer in the district who have been authorised
by the letter to issue such a certificate after due examination of all environmental-
related fact(s).

The brick field must produce a certificate from the concerned Panchayat Samity
having jurisdiction over the area to the effect that the surrounding agricultural /

48

ATTESTED BY ME

SADIK ALI DHALI
(Advocate)



(6)

)

)

9

(10)

arn

irrigation potential will not be adversely afTected and the local human habitation
will not be unduly disturbed because of existence operation of the brick field.

The brickfield must produce a certificate from the concerned Public Works
Department authorities / [& W Department authorities / power generating and / or
distributing authoritics / Zilla Parishad to the effect that the existence / operation
of the brickfield will not cause any damage to any public road, particularly any
highway or ODR, any bridge or culvert, any embankment or any other public
utility where the brickfield is located within a distance of 250 meters from the
public road, bridge, culvert, embankment, other public utility.

No brick field that encroaches into any canal or any channel or any other
drainage or irrigation system, either natural or man-made, or diverts, or prevents
free flow of water from these canals, channels, etc., or causes congestion of water
in any way, will be regularized, whether any brick field so encroaches upon or
divers or prevents free flow of water or causes congestion in any manner shall be
established any spot inspection and wherever necessary, in consultation with the
concerned field level authorities in the State Government available in the district.
: S
A feasibility report from the concerned Mining Officer of the Mines and Minerals
Directorate under the Commerce & Industries Department of the State
Government should be obtained.

The grick field must pay all arrear price of brick earth / cess / taxes etc. within a
cut off date to be indicated by the concerned Revenue Officer.

In terms of Government of India’s guidelines issued vide Notification No. S.O.
763(E) dated 14.09.1999 under E.A. Act. 1986, the use of 25% fly ash by weight
has been advised for manufacturing of bricks within 50 km radius of local based
Thermal Power Project mainly for environmental reason. Accordingly, it is
instructed that no brickfield within 50 km radius of coal based TPP should be
regularized unless the brick field uses 25% of fly ash by weight for

manufacturing bricks.

No brickfield within is operated on tribal land by non-tribal manufacturer with or
without Power of Attorney shall be regularized.

The undersigned is also directed to state that if a brickfield complies with the necessary
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requirements, the DL&LRO will send the file to the DLR&S who being satisfied that the
requirements as applicable have been met will communicate clearance for issue of quarry

permits.

3¢ The above guidelines will also apply to sand and marum quarries with the exception that
no conversion of land from agri to non-agri will be necessary for such quarries.

6. The undersigned is therefore, directed to request him to take necessary steps for
regularization of unauthorised brick fields in his district in accordance with the above
guidelines. Action against the rest which will remain unauthorized, should be taken
under the relevant provisions of the Mines and Minerals ( Regulation and Development)
Act 1957 and the West Bengal Minor Mineral Rules 1973 as amended upto data, unless
there is any order from any Court of law which allows the brick field(s) to continue to
operate. In the latter cases, all details of the court cases and the orders in this behalf are
to be reported to the Land and Land Reforms Department separately.

Sd/- P. Bandhyopadhya.
Joint Secretary to the
Government of West Bengal.

No. 2739(18)/1(23)-L.Ref. Dated, 29.09.2000.
Copy forwarded for information and necessary action to :

1) The Secretary to the Govt. of West Bengal, Commerce and Industries

Department.
2) The CommiSSIONCT, ..cvveeveereeeeeeeirenraeeeannns Division,
3) The District Magistrate & Collector.

Sd/- P. Bandhyopadhya.
o Joint Secretary to the
Government of West Bengal.

ATTESTED BY ME

SADIK ALI DHALI
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No 51N -M&M
T LRAIIMRM-1399

To

Government of West Bengal
Land & Land Reforms Department
Writers' Buildings
Land Reforms A-II Branch.

Dated, the 2™ February, 2001.

CORRIGENDUM

The District Land & Land Reforms Officer,

Ind continuation of this Deptt. Memo. No. 2739(18)-L.Ref. Dt. 29.09.2000, the

following changes are to be made as stated below:-

1)

2)

3)

Please insert the line in Sub-para (1) of Para-2 of the Memo. * all the brick fields
which have come up on or before 01.09.200" in place of “the brick fields
......................... and after wards”

Please read as” a distance of 45 meters from ........cccoeeeveveveecenne " in Sub Para 6 of
Para 3 of the Memo. in place of “ .................. 250 meters ....ooevenenne "

Please read the line as “ with or without power of attorney / Partnership Deed /
Any other instrument registcred or unregistered” in Sub para 11 of Para 3 of the
Memo in place of “with or without power of attorney”.

Sd/- S. Banerjee
Deputy Secretary
Land & Land Reforms Department
West Bengal.

Memo. No. 935/1(23)-L.Ref. Dated, the 2" February, 2001.

Copy forwarded for information and necessary action to :

)
2)

3)

4)

The Secretary, C & | Department.
The Commissioner,
................................................... Division.

The D.L.R. & S., & Jt. L.R.C., West Bengal, 35, Gopal Nagar Road, Alipur,
Kolkata - 700 027.

The District Magistrate & Collector. .
Sd/- S. Banerjee
a Deputy Secretary
Land & Land Reforms Department
West Bengal.

ATTESTED BY
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IN THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

(=

..................................................

VAKALATNAMA

O.A.NO. cvereertsnannes of 2024

Md. Alauddin Grazi owd atteys M.A. NO. eoooooerrressesseennnsOf 2024

Applicants /Petitioners

—[1‘0-51"”!"964’ U&V(‘ 9?/'«8,4) ol Gthers . Versus:-

drpak (9 Gaflakn @ gmad a=

Respondents /Opposite party / Parties

On behalf of the ”‘“P‘P'{*o’“‘jr""

Know all men by these presents that by this power ¥/We the undersigned appoint, authorise and
empower the Advocates named below or any of them my/our as lawful Advocate or Advocates For
filling the above Appeal Application against the above named Respondent Opposite Party / For
entering appearance in the above Appeal Rule filed by the above named Appellant Petitioner for
Appearing in, conducting, arguing the same, for depositing or withdrawing any money in connection
therewith, for putting in papers, petition etc. On my/our behalf, for filing or taking back any
documents, for withdrawing Suit or Application Appeals, Rules and for doing all acts that may be
necessary to be done in connection, with the said appeal, Rule, Case, Application ang47We further say
that any act done by my7our own true and lawful act. Be it understood that #/We shall pay in full the
fees as settled with the said Advocates and that otherwise the said Advocates shall not be bound to
be any of the said acts at any stage or circumstances. To the above effeci47We execute this power.

Dated the....&/.]@/.... 2024

D&? o e Trha ki Name of Advocates
Redanne k-, woliatd  MD. ABDUL ALIM
£-Mo - F/I12°7/20623 MD. ALI MANSOOR
Qu3Y214262 MD. ALI AHASAN
~«~SADIK ALI DI—[ALI mob! 933999 304
el d - }oﬁdikd\sali@wocam
& ,



DISTRICT : NORTH 24 PARGANAS:
BEFORE THE NATIONAL GREEN TRIBUNAL SITTING AT

EASTERN ZONE BENCH
Finance Center, Third Floor Block III B,
District Action Area Il

New Town, Kolkata-700157

O.A. No. of 2024/EZ

In the matter of:

MD. ALAUDDIN GAZI & ORS.

........Applicants.

-Vs-

THE STATE OF WEST BENGAL & ORS.
....... Respondents.

Brief for:-

Sadik Ali Dhali, Advocate
C/O-Md. Abdul Alim, Advocate
High Court, Calcutta
Bar Association Room No. 3
Calcutta-700001.
Mob: 9733999306



LETTER OF AUTHORIZATION

Date-3.11.2024

We, the undersigned, hereby authorize Md. Alauddin Gazi, S/O Md. Akbar Ali Gazi, residing at
Vill-Pifa Raghabpur, P.O.-Pifa, P.S. Hasnabad, Dist- North 24 Parganas, Pin-743422, to represent us and
act on our behalf in all matters, sign all documents, required in relation with the Original Application filed
before the Hon'ble THE NATIONAL GREEN TRIBUNAL EASTERN ZONE BENCH at Kolkata
against the unauthorized Brick Field namely INDIA BRICK FIELD (earlier name Gazi Brick Field) and
attending court proceedings, and performing all necessary actions in relation to the case.

The undersigned applicants hereby grant Md. Alauddin Gazi full authority to proceed with the
case and related court works and we hereby declare that this letter serves as formal consent for Mr.
Allauddin Gazi to act as our representative and agree to all actions taken by him in connection with the
aforementioned case and to take any legal decisions in our best interest.

The applicants are as follows:
1. Md. Akbar Ali Gazi, S/O Late Hazi Rahim Box Gazi,
Address: Vill-Pifa Raghabpur, P.O.-Pifa, P.S. Hasnabad, Dist- North 24 Parganas, Pin-743422.
2. Abdar Gazi, S/O Late Amchaddin Gazi,
Address: Vill-Pifa Raghabpur, P.Q.-Pifa, P.S. Hasnabad, Dist- North 24 Parganas, Pin-743422.
3. Jahangir Gazi, S/O Late Amchaddin Gazi,
Address: Vill-Pifa Raghabpur, P.O.-Pifa, P.S. Hasnabad, Dist- North 24 Parganas, Pin-743422.
4. Md. Abdul Haque Gazi, S/O Late Abdar Rahaman Gazi, .
Address: Vill-Pifa Raghabpur, P.O.-Pifa, P.S. Hasnabad, Dist- North 24 Parganas, Pin-743422.
1. Md. Akbar Ali Gazi
Signature: M.ol. Aldsar AL Garc
2. Abdar Gazi
Signature: Abdse W
3. Jahangir Gazi

Signature: TTQ),M&‘., ?34__(

4. Md. Abdul Haque Gazi

’Signature: (W %37 ;ﬁ%

Md. Alauddin Gazi
S/O Md. Akbar Ali Gazi
Signature: _Alauddin %4"\
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